
IN TH£^ central AOJ'-IINIBTRATIU£ TRIBUNAL

principal bench

WQJ DELHI,

OA No,>991/1995

Neu Delhi this the 21th day of April,1997

Hon'ble Smfc, Lak shmi Suaminathan , flsmbsr (3)

1. Shri K.P.Tioari,
s/o late Sh, Jang Bahadur Tiuari,
R/o 977,3 ector,=.y ,Pushp Wihar,
N su D alhi,

2, Shri Radhey Sham,
s/o Sh,K,P, Tiuari,
R/O g77,3©:;tor~'7,Pushp Uihar,
New Delhi,

(None for the. applicants)

Ua,

, ».. Applic ant s

, 1, Union of India, through the Ss^retary,
Ministry of Urban Development,

^  Nirman Bhauan, Neu Delhi.

■ 2, The Diriterate of Lstatss,
Nirman Bhauan, Hau Delhi,

3, Mr,P.M. Mishra,
the Estate Officer,
Direct or at a of Estates,
Nirman Bhauan, N/Oelhi,

(None for the respondents ) o*». Respondents,

ORDER (oral)

(Hon'ble Smt,Lakshmi Suaminathan, Msmbar (3)

None , for the parties, even on the second call.

It is seen that none had appeared for-the-applicants^svap on

thp last dat es, of, hearing.-i.e-, 'i.S.gS/iSag.SS-and 10,10,95,

The applic ants havejalso failed, to file rejoinder in soite of

several opportunitias having been granted to th,em«

2, . In the above dircurtB t anc es, it presumed

that the applicants arenot intarssted in pursuing this case

and the application is^ dismissed for default and non-

prosecution,

(Smt, Lak shmi SuamiifawTan)
M amber (3)

■  sk


